
 
PÀ£ÁðlPÀ «zsÁ£À¸À̈ sÉ 

ºÀ¢£ÉÊzÀ£ÉÃ «zsÁ£À¸À¨sÉ 

ºÀ£ÉÆßAzÀ£ÉÃ C¢üªÉÃ±À£À 

ಕ ಟಕ ನಗರ ಗಳ ಮ  ಲ  ಇತರ  (ಎರಡ  ಪ ) ಯಕ, 2021 
(2021gÀ «zsÁ£À̧ À̈ sÉAiÀÄ «zsÉÃAiÀÄPÀ ¸ÀASÉå-41) 

 

 ಕ ಟಕ ನಗರ ಗಳ ಅ ಯಮ 1976 ಮ  ಕ ಟಕ ರಸ ಗಳ ಅ ಯಮ, 

1964  ಮತ  ಪ  ದ  ಒಂ  ಯಕ. 

 ಇ  ಇ ಂ  ಬ ವ ಉ ೕಶಗ  ಕ ಟಕ ನಗರ ಗಳ ಅ ಯಮ, 1976 

(1977ರ ಕ ಟಕ ಅ ಯಮ 14) ಮ  ಕ ಟಕ ರಸ ಗಳ ಅ ಯಮ, 1964 (1964ರ 

ಕ ಟಕ ಅ ಯಮ 22)  ಮತ  ಪ   ಕ ದ ಂದ; 

 ಇ  ರತ ಗಣ ಜ ದ ಎಪ ರಡ  ವಷ ದ  ಕ ಟಕ ಜ  ನ ಡಲ ಂದ ಈ 

ಂ  ಅ ಯ ತ ಗ :- 

 1. ಪ  ಸ  ಮ  ಭ.- (1) ಈ ಅ ಯಮವ  ಕ ಟಕ ನಗರ ಗಳ 

ಮ  ಲ  ಇತರ  (ಎರಡ  ಪ ) ಅ ಯಮ, 2021 ಎಂ  ಕ ಯತಕ . 

 (2) ಇ  ಈ ಡ   ಬರತಕ . 

 2. 1977ರ ಕ ಟಕ ಅ ಯಮ 14ರ ಪ .- ಕ ಟಕ ನಗರ ಗಳ  

ಅ ಯಮ, 1976 (1977ರ ಕ ಟಕ ಅ ಯಮ 14) ರ ,-  

(i) 108  ಪ ಕರಣದ (2)  ಉಪಪ ಕರಣದ ನ ( ) ಡದ  “– ಸತಕ .” ಎಂಬ , 

ಣ ಮ ಮ  ಪದದ ಬದ  ಈ ಂ ನದ  ಸತಕ , ಎಂದ :- 

“( )  ಕಟ ಡಗಳ ಧದ  (ಎ) ಡದ ಅ ರ  ಜ  ಕಟ ಡಗಳ 
ದಭ ದ  ದ ದರದ ಕ  ಎಪ ತ ಂತ ಕ ಯಲ ಥ ಕ  ಪ ಣದ , 

– ಸತಕ : 

ಪ ,  ಗ ಪ ದ ಕ  ದರ , ( ) ಡದ ಅ ರ  ಜ  

ಕಟ ಡಗಳ  ರ ಪ  ವಸ  ಕಟ ಡಗ  ಮ  ಕಟ ಡಗಳ ದಭ ದ  ದ ದರ ಂತ 
ಕ  ಇರತಕ ದ ಲ .” 

(ii) 110  ಪ ಕರಣದ  (1)  ಉಪಪ ಕರಣದ ,- 

(ಎ) ( ) ಡದ  “ ಜ ” ಎಂಬ ಪದದ ತ ಯ “ಅಥ  ” ಎಂಬ ಪದಗಳ  
ಸತಕ . 

( ) ಎರಡ  ಪ ಕದ , “ ಜ ” ಎಂಬ ಪದದ ತ ಯ “ಅಥ  ” ಎಂಬ 
ಪದಗಳ  ಸತಕ . 

 3. 1964ರ ಕ ಟಕ ಅ ಯಮ 22ರ ಪ .- ಕ ಟಕ ರಸ ಗಳ ಅ ಯಮ, 

1964 (1964ರ ಕ ಟಕ ಅ ಯಮ 22) ರ ,- 
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(i) 94  ಪ ಕರಣದ ನ (1-ಎ) ಉಪಪ ಕರಣದ ,- 

(ಎ) ( ) ಡದ  “ ಜ ” ಎಂಬ ಪದದ ತ ಯ “ಅಥ  ” ಎಂಬ ಪದಗಳ  

ಸತಕ ; ಮ  

( ) ಎರಡ  ಪ ಕದ , “ ಜ ” ಎಂಬ ಪದದ ತ ಯ “ಅಥ  ” ಎಂಬ 
ಪದಗಳ  ಸತಕ . 

(ii) 101  ಪ ಕರಣದ (2)  ಉಪಪ ಕರಣದ  ( ) ಡದ ತ ಯ ಈ ಂ ನದ  
ಸತಕ , ಎಂದ :- 

“( )  ಗತಕ  ಕಟ ಡದ ಲ ಯ (2)  ಉಪಪ ಕರಣದ (ಎ) ಡದ 
ಅ ರ  ಜ  ಕಟ ಡದ ದಭ ದ  ದ ದರದ ಕ  ಎಪ ತ ಂತ 
ಕ ಯಲ ಥ ಕ , 

– ಸತಕ : 

 ಪ ,  ಗ ಪ ದ ಕ  ದರ , ( ) ಡದ ಅ ರ  ಜ  

ಕಟ ಡಗಳ  ರ ಪ  ವಸ  ಕಟ ಡಗ  ಮ  ಕಟ ಡಗಳ ದಭ ದ  ಸ ದ ದರ ಂತ 
ಕ  ಇರತಕ ದ ಲ ..” 
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ಉ ೕಶಗ  ಮ  ರಣಗಳ  

 

ಜ ದ  ಗಳ ಪ ಯ  ಉ ೕ ದ  ಗ  ಮ  ಇತರ  ನಗರ 

ಸ ೕಯ ಯಗಳ   ಕಟ ಡಗ   ಸ ದ  ಸ   ಪ ೕಕ ದರವ  

ಷ ಪ ಸ , 2021-22ರ ಆಯವ ಯ ಷಣದ  ಡ ದ ಪ ವ ಯ  ಸ  

ಕ ಟಕ ನಗರ ಗಳ ಅ ಯಮ, 1976 (1977ರ ಕ ಟಕ ಅ ಯಮ 14)  ಮ  

ಕ ಟಕ ರಸ ಗಳ ಅ ಯಮ, 1964 (1964ರ ಕ ಟಕ ಅ ಯಮ 22)  ಪ  

 ಅವಶ ಕ ಂ  ಪ ಗ ಸ . 

ಆದ ಂದ ಈ ಯಕ.  
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ಆ ಕ ಪನ ಪತ  

 

ಸ  ಯ ಯ  ಸ ಲ ಮ  ಕ  ಡ , ಅದ  ನ 

ಉ ೕ ವ ಶಗಳ  ವ  ಆ ಕ ಳವ ಯ  ಉ ೕಜನ ೕ ವ ಲಕ 

ಆ ಯ ದ  ರಣ , ಆ ಲಕ ಸ   ಯ  ದ  

ಖ  ೕ ವ ನ ಸ ಸತಕ . 

 

 

©.J. §¸ÀªÀgÁd 
£ÀUÀgÁ©üªÀÈ¢Þ ªÀÄAwæ 

 

 

JA.PÉ. «±Á¯ÁQë 

PÁAiÀÄðzÀ²ð(¥Àæ) 

PÀ£ÁðlPÀ «zsÁ£À ¸À̈ sÉ 

 

 

 



5 

 

ಅ ಧ 

ಕ ಟಕ ನಗರ ಗಳ  ಅ ಯಮ, 1976 

(1977ರ ಕ ಟಕ ಅ ಯಮ  14) ರ ಉದ ೃತ ಗ 

XX                   XX                             XX 

 108. ಸ  ಯ ವರ  ಮ  ವಗ .- XX                   XX                             XX 

 (2) ಸ  ಯ ,- 

(ಎ) ಜ  ಕಟ ಡಗಳ ಧದ   ಗತಕ  ಸ ತ ದ ಕಟ ಡದ 

ಡ ಳ ಲ ದ ಕ  0.5 ಂತ (ಒಂ  ರ  ಐ  ಗ ) ಕ  ಇಲ ಥ  

ಮ  ಕ  ರ ಂತ ಲ ಥ  ಕ  ಪ ಣದ ; 

 ( ) ಸದ ಕಟ ಡ ಮ  ೕತರ ಕಟ ಡಗಳ ಧದ   ಗತಕ , 

ಸ ತ ದ ಕಟ ಡದ ಡ ಳ ಲ ದ ಕ  1.5 ಂತ (ಒಂ  ರ  ಹ  

ಗ ) ಲ ಥ ಕ  ಪ ಣದ ;  

( )  ಯ ಧದ   ಗತಕ  ಯ ಡ ಳ 

ಲ ದ ಕ  0.2 ಂತ (ಒಂ  ರ  ಎರ  ಗ ) ಕ  ಇಲದ ಮ  

ಕ  0.5 ಂತ (ಒಂ  ರ  ಐ  ಗ ) ಲ ಥ ಕ  ಪ ಣದ ,  

- ಸತಕ .  

XX                   XX                             XX 

110. ನ  ಯ .- (1) ಈ ಳ ಡ ಕಟ ಡಗ  ಮ  ಗ  ಸ  

ಂದ  ೕಡತಕ :- 

 (ಎ) ವ ಜ ಕ ಆ ಧ  ಪ ೕಕ ಟ  ಮ   ಸವ  ಬಳ ವ ಅಥ  

ವ ಇತರ ಉ ೕಶಗ  ಬಳಸ ವ ಸ ಳಗ ; 

( ) ವ ಛತ ಗಳ  ಇ ದ  ಯ  ಲ ೕ ಆ ಛತ ಗ  ಮ  

ವ ಛತ ಗಳ  ಇ ದ  ದ ಯ  ಧ ಥ  ಉ ೕಶಗ  

ಬಳಸ ೕ ಆ ಛತ ಗ ; 

( ) ತ  ಅಥ  ಗ  ಆಶಯ ವ ಧ ಥ  ಉ ೕಶ  ಬಳ ವ 

ಸ ಳಗ  ಮ  ಅ ಲಯಗ , ಡ  ಮ  ಕ  ಹಗ  ಮ  ಗ , ದ  

ಮ  ಪ ತ ಮ ಯ  ಆಶ ಮಗ  ಮ  ಸ ರ  ಅ ೕ ಥ ೕ ೕಪ  

ೕ ಯ  ನ ಸ ವ ಅ  ೕ ಯ ಗ ;  

( ) 1961ರ ಕ ಟಕ ೕನ ಮ  ಐ ಕ ರಕಗ  ಮ  ತತ  ಸ ಳಗ  ಮ  

ಅವ ಷಗಳ ಅ ಯಮದ ಮ  1958ರ ೕನ ರಕಗ  ಮ  ತತ  ಸ ಳಗ  ಮ  

ಅವ ಷಗಳ ಅ ಯಮದ (1958ರ ಂದ  ಅ ಯಮ 24)  ರ ತ ಥ ೕನ 

ರಕಗ  ಅಥ  ಸದ ಹಗ  ಅಥ  ಸ  ಕ ಗ  ಬಳಸ  ಇ ವ ಅ ಗಳ 

ಗಗ ; 

(ಇ) ಧ ಥ  ಆಸ ಗ  ಮ  ಔಷ ಲಯಗ , ಆದ  ಅ ಗ  ಲಗ ದ ಸ ಹಗ  

ಒಳ ಲ ; 
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(ಎ ) ಲ ಲ  ಸ ರ  ಅ ಸಬ ದ  ಆಡ ತಗ  ವ ಥ 

ಆಸ ಗ  ಮ  ಔಷ ಲಯಗ , ಆದ  ಅ ಗ  ಲಗ ದ ಸ ಹಗ  ಒಳ ಲ ;  

( ) 394  ಪ ಕರಣದ (3)  ಉಪ-ಪ ಕರಣದ  ಆ ಕ  ಪ ಕ ದ ಪ ಯ  ವ 

ಸ ನ ಮ  ಗ ; 

( ) ಉ ತ ಮ ೕ ಜ  ಉ ೕಶಗ  ಪ ೕಕ ಟ  ಸ  ಗ  ಮ  

ವ ಸ  ಂದ  ಆ ಯ ಬ ಲ ಂ  ಸ ರ  ಅ ಯಪ , 

ಅ ಸಬ ೕ ಅಂಥ ಎಲ  ಇತರ ಸ  ಗ ;  

(ಐ)   (ಎ) ಭ  ರದ ಅಥ  ನ ಸ ವ  ಲಯಗ ,  

( ) ಮನ  ಪ ದ ಕ ಗ  ಕ ಉ ೕಶಗ , 

( ) 1926ರ ಕ ಘಗಳ ಅ ಯಮದ  ೕಂ ತ ದ ಕ 

ಘಗ  ಮ  ಅಂಥ ಘ  ದ ಕ ಗ  

- ಅನನ  ಬಳ ವ ಕಟ ಡ ಅಥ  ಗ ; 

( ) ಸ ರದ ಉ ೕಶಗ  ಬಳ ವ ಮ  ವಸ  ಅಥ  ಜ  ಉ ೕಶಗ  

ಬಳಸ ವ ಅಥ  ಬಳಸ  ಉ ೕ ಸ ವ, ಂದ  ಸ ರ  ಅಥ   ಜ ಸ ರ  

ದ ಕಟ ಡಗ  ಅಥ  ಗ ; 

( )  ,  ಅಥ   ಅ ರ   ವ , ವ 

ಕಟ ಡಗಳ ಅಥ  ಗಳ ೕನವ  ಒ ಲ , ಕ ಟಕ ನಗ  ರಗಳ 

ಅ ಯಮ, 1987 ರ  ರ ದ  ನಗ  ರ , ಂಗ  ಅ  

ರ , ಂಗ  ೕ  ಸರಬ  ಮ  ಒಳಚ  ಡ , ಕ ಟಕ ಹ ಡ  

ಅಥ   ಸ ೕಯ ರ  ವ ಆ ಕಟ ಡಗ  ಅಥ  ಗ ; 

 (ಎ ) ಸ ರದ  ಕ ಗಳ   ಉ ೕಶಗ  ಬಳ ವ ಂ  

ೕಂ ತ ವ ಮ  ಗಳ ವ  ಸವ  ಬಳ ವ : 

ಪ , (ಎ), ( ) ಮ  (ಇ) ಡಗಳ  ಒಳ ಂ  , ವ ಕಟ ಡ  

ಅಥ    ವ ವ   ಯ ಡ ೕ ಅಥ  ಸದ  

ಡಗಳ  ಉ ೕ ವ ಉ ೕಶಗ , ಅದ  ವ ವ  ಬಳ ವ ೕ ಆ ಕಟ ಡ  

ಅಥ   , ಸ  ಂದ  ೕ  ಎಂ  ಸತಕ ದ ಲ : 

ಮ  ಪ , ( ) ಡದ ಉ ೕಶ ,  ಕಟ ಡವ  ಅಥ   

ಯ  ಸ ರದ ಉ ೕಶಗ  ಬಳಸ  ರ  ವಸ ಯ ಅಥ  ಜ  

ಉ ೕಶಗ  ಬಳ ಲ  ಅಥ  ಬಳಸ  ಉ ೕ ಲ  ಎಂ  ಸ ರ  ಅಥ  ಸ ರ ಂದ 

ಕ ಮಬದ  ಅ ತ ದ  ಅ  ೕ ದ ಪ ಣಪತ  ನಗರ  

ಬದ ರತಕ . 

XX                   XX                             XX 



7 

 

ಕ ಟಕ ರಸ ಗಳ  ಅ ಯಮ, 1964 

(1964ರ ಕ ಟಕ ಅ ಯಮ  22) ರ ಉದ ೃತ ಗ 

XX                   XX                             XX 

 94. ಸಬ ದ ಗ .- XX                   XX                             XX 

 (1-ಎ)  ಈ ಂ ನ ಕಟ ಡಗ    ಗಳ  ಸ  ಂದ 
ಸತಕ , ಎಂದ :- 

 (ಎ) ವ ಜ ಕ  ಸ ಳ  ದ   ಸ ಕ  
ಬಳಸ ವ ಅಥ   ಇತರ ಉ ೕಶಗ  ಉಪ ೕ ಲ  ಇ ವ ಸ ಳಗ ; 

 ( ) ಉಪ ೕ ದ  ಯ  ಸದ ಛತ ಗ   ಉಪ ೕ ದ  
ಸ ದ ಯ  ಧ ಥ  ಉ ೕಶ  ತ  ಬಳ ವ ಛತ ಗ ; 

 ( ) ಗ ಕ  ಅಥ  ಗ  ಆಶಯ ೕ ವ ಧ ಥ  ಉ ೕಶ  ಬಳ ವ 
ಸ ಳಗ  ಮ  ಅ ಶ ಮಗ , ಡ  ಮ  ಖ  ಇ ವ ಲಯಗ   ಗ , 

ದ   ಗ ಕ ಮ ಯ ನ ಆಶಯ ಣಗ  ಮ  ಜ  ಸ ರ ಂದ 
ಅಂ ೕ ತ ದ, ಣ  ಜ ೕಪ  ಉ ೕಶ ಂದ ನ ವ ಗ ; 

 ( ) ಸ ಹಗ  ಅಥ   ವ ಜ ಕ ಕ ಗ  ಬಳಸದ ಕ ಟಕ ೕನ ಮ  
ಐ ಕ ರಕಗ  ಮ  ತತ  ಸ ಳಗ   ಅವ ಷಗಳ ಅ ಯಮ, 1961 ( 1962ರ 
ಕ ಟಕ ಅ ಯಮ  7)  ೕನ ರಕ ಮ  ತತ  ಮ  ಅವ ಷಗಳ 
ಅ ಯಮ, 1958 ( 1958ರ ಂದ  ಅ ಯಮ 24)ರ ಅ ಯ  ರ ತ ಥ ೕನ ರಕಗ  
ಅಥ  ಅದರ ಗಗ ; 

 (ಇ) ಧ ಥ  ಆಸ ಗ  ಮ  ಔಷ ಲಯಗ , ಆದ  ಅ ಗ  ಂ ಂ ವ 
ಸದ ಹಗಳ  ಒಳ ಲ ; 

 (ಎ ) ಜ  ಸ ರ  ಲ ಲ  ಅ ಸಬ ಥ,  ಆಡ ತ  
ವ ವ ಅಂಥ ಆಸ ಗ  ಮ  ಔಷ ಲಯಗ ; ಆದ , ಅ ಗ  ಂ ಂ ವ 

ವಸ  ಹಗಳ  ಒಳ ಲ ; 

 ( ) ರಸ ಯ ಆ ಕ  ಅಥ   ಪ ಕ ದ ಪ ಯ  ವ 
ಸ ನ ಮ  ದಹನ ; 

 ( ) ಉ ತ ಮ ೕ ಜ  ಉ ೕಶಗ  ೕಸ ವ ಸ   ಮ  
ಸ ರ  ಅ ಸಬ ಥ, ಜ  ಸ ರದ ಅ ಯದ   ಆ ಯ 

ರಕ ಥ ಇತರ ಸ  ; 

 (ಐ) (i) ಭ  ಸ ವ ಅಥ  ನ ಸ ವ  

       (ii) / ಲಯಗ  

       (iii) ನ  ಪ ದ ಣ ಗ ಂದ ಕ ಉ ೕಶಗ  ತ   

    ಬಳ ವ ಕಟ ಡಗ  ಮ   ಗ . 

 ( ) ಸ  ಉ ೕಶಗ  ಬಳ ವ ಮ  ಸದ ಅಥ  ಜ  ಉ ೕಶಗ  ಬಳಸದ 
ಅಥ  ಬಳ ವ ಉ ೕಶವ  ಂ ಲದ, ಂದ  ಸ ರ  ಅಥ   ಜ  ಸ ರ  

ದ ಕಟ ಡಗ  ಅಥ  ಗ ; 
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 ( ) ಂಗ  ಅ  ರ, ಕ ಟಕ ಹ ಡ , ಕ ಟಕ ನಗ  

ರಗಳ ಅ ಯಮ, 1987ರ ಅ ಯ  ರ ತ ದ ನಗ  ರಗ  ಅಥ  
 ಸ ೕಯ ರಗ  ದ, ಆದ   ,  ಅಥ   

ಅ ಣ  ಬ  ವ  ೕನ ಯ  ವ ರದ ಕಟ ಡಗ  ಮ  
ಗ ; 

 (ಎ ) ಜ  ಸ ರದ ಜಸ  ಕ ಪತ ಗಳ  ಯ ಉ ೕಶ  ಬಳಸ ವ 
ಂ  ೕಂ ತ ದ ಮ  ಸ ಕ  ಯ  ವ ಉ ೕಶ  

ಬಳ ವ . 

 ಪ , (ಎ), ( ) ಮ  (ಇ) ಡಗಳ  ಒಳ ಂ ದ , ಸದ  ಡಗಳ  
ಉ ೕ ದ ಉ ೕಶಗ   ಕಟ ಡ ಅಥ   ಯ  ಬಳ ವ ವ  ಅಥ  
ವ ಗ  ಯ  ಯ ದ , ಆ ಕಟ ಡ ಅ ವ  ಸ  ಂದ 

 ೕ  ಸತಕ ದ ಲ . 

 ಮ  ಪ , ( ) ಡದ ಉ ೕಶಗ , ಸ ರ ಅಥ  ಸ ರ ಂದ ಕ ಮಬದ  
ತ ದ ಬ  ಅ   ಕಟ ಡ ಅಥ  ಯ  ಜ  ಸ ರದ 

ಉ ೕಶಗ  ಬಳಸ ಂ  ಮ  ಸದ ಜ  ಉ ೕಶಗ  ಬಳ ಲ ಂ  
ಮ  ಬಳ ವ ಉ ೕಶವ  ಂ ಲ ಂ  ೕ ದ ಪ ಣ ಪತ  ಪ  ಪ ಷತ  
ಬದ ಸತಕ . 

XX                   XX                             XX 

 101. ಸ  ಯ ವರ  ಮ  ವಗ .- XX                   XX                             XX 

 (2) ಸ  ಯ ,- 

 (ಎ) ಜ  ಕಟ ಡಗಳ ಧದ    ಗತಕ   ಕಟ ಡದ ಲ ಯ ಕ  
0.5 ಂತ ಒಂ  ರ  ಐ  ಗಳ ಕ ಲದ ಕ  ರ ಂತ ಲದ 

ಕ  

 ( ) ಸದ ಕಟ ಡ ಮ  ೕತರ ಕಟ ಡಗಳ ಧದ   ಗತಕ , 
ಕಟ ಡದ ಲ ಎ  ಕ  0.2 ಂತ (ಒಂ  ರ  ಎರ  ಗ , ಕ ಲದ 
ಮ  ಕ  1.5 ಂತ ಒಂ  ರ  ಹ  ಗಳ ಲ ಥ ಕ ; 

 ( )  ಯ ಧದ ,  ಗತಕ  ಯ ಲ  ಕ  
0.2 ಂತ ( ರ  ಎರ  ಗ , ಕ ಲದ ಕ  0.5 ಂತ ( ರ  ಐ  

ಗ ) ಲ  ಕ  

XX                   XX                             XX 

 
 
 
 
 
 
 

 
À̧PÁðj ªÀÄÄzÀæuÁ®AiÀÄ, ¸ÀÄªÀtð «zsÁ£À¸ËzsÀ WÀlPÀ, ¨É¼ÀUÁ«, ¦7, PÁ¸ÀÆ , ¥ÀæwUÀ¼ÀÄ 500, 14£ÉÃ r Ȩ́A§gï 2021 



 
KARNATAKA LEGISLATIVE ASSEMBLY 

FIFTEENTH LEGISLATIVE ASSEMBLY  
ELEVENTH SESSION 

THE KARNATAKA MUNICIPAL CORPORATIONS AND CERTAIN OTHER LAW 
(SECOND AMENDMENT) BILL, 2021 

(LA Bill No. 41 of 2021) 
 

A Bill further to amend the Karnataka Municipal Corporations Act, 1976 and 
the Karnataka Municipalities Act, 1964.  

Whereas it is expedient further to amend the Karnataka Municipal 
Corporations Act, 1976 (Karnataka Act 14 of 1977) and the Karnataka 
Municipalities Act, 1964 (Karnataka Act 22 of 1964) for the purposes hereinafter 
appearing;  

Be it enacted by the Karnataka State Legislature in the seventy second year of 
the Republic of India as follows:- 

 1. Short title and commencement.- (1) This Act may be called the 
Karnataka Municipal Corporations and Certain other Law (Second Amendment)  
Act, 2021. 

(2) It shall come into force at once. 

2. Amendment of the Karnataka Act 14 of 1977.- In the Karnataka 
Municipal Corporations Act, 1976 (Karnataka Act 14 of 1977),-  

 
(i) in section 108, in sub-section (2), after clause (c), the following shall be 

inserted, namely:- 

“(d) industrial building at such percentage not being less than seventy percent 

of rate levied in case of commercial building in accordance with clause (a):  

Provided that, the percentage so fixed shall not be less than the rate levied in 

case of residential buildings and buildings other than commercial in accordance 

with clause (b).” 

(ii) in section 110, in sub-section (1),-  

    (a) in clause (j), after the word “commercial” the words “or industrial” 

shall be inserted. 
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   (b) in the second proviso, after the word “commercial” the words “or 

industrial” shall be inserted. 

3. Amendment of the Karnataka Act 22 of 1964.- In the Karnataka 
Municipalities Act, 1964 (Karnataka Act 22 of 1964),-  

(i) in section 94, in sub-section (1-A),- 

(a) in clause (j), after the word “commercial” the words “or industrial” shall be 

inserted; and 

(b) in the second proviso, after the word “commercial” the words “or 

industrial” shall be inserted. 

       (ii) in section 101, in sub-section (2), after clause (c), the following shall be 

inserted, namely:- 

“(d) industrial building at such percentage not being less than seventy percent 

of rate levied in case of commercial building in accordance with clause (a) of sub-

section (2) of taxable capital value of the building: 

Provided that, the percentage so fixed shall not be less than the rate levied in 

case of residential buildings and buildings other than commercial in accordance 

with clause (b).” 
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STATEMENT OF OBJECTS AND REASONS 
  

 

It is considered necessary to amend the Karnataka Municipal Corporations Act, 1976 

(Karnataka Act 14 of 1977) and the Karnataka Municipalities Act, 1964 (Karnataka Act 22 

of 1964) to give effect to the proposal made in the Budget Speech of 2021-22, to specify 

separate rate of property tax to be levied for industrial buildings in the Corporations and 

other urban local bodies, to encourage the establishment of industries in the State. 

  

  Hence, the Bill. 
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FINANCIAL MEMORANDUM 

 

Property tax demand will be slightly reduced which shall be compensated by 

generation of more employment opportunities and spurt in economic growth leading 

to increased income, thereby leading to higher property tax demand.  

 

 

                              
B.A. BASAVARAJA 

Minister for Urban Development 
 

 
 

 
M.K. VISHALAKSHI 

Secretary (I/c) 
Karnataka Legislative Assembly 
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ANNEXURE 

 

THE EXTRACT FROM THE KARNATAKA MUNICIPAL CORPORATIONS ACT, 
1976 (KARNATAKA ACT 14 OF 1977) 

 

X X    XX     XX 
  

 108. Description and class of property tax.-   X X  XX     XX 

(2) The property tax shall be levied in case of,-  

(a) commercial building at such percentage not being less than 0.5 per cent 

(rupees five per thousand)  and not more than three percent of taxable capital value 

of the building;  

(b) residential building and buildings other than commercial building, at such 

percentage not being less than 0.2 per cent (rupees two per thousand) and not more 

than 1.5 percent (rupees fifteen per thousand) of taxable capital value of the 

building;  

(c) vacant land, at such percentage not being less than 0.2 percent (rupees 

two per thousand) and not more than 0.5 percent (rupees five per thousand) of 

taxable capital value of land. 

X X    XX     XX 

110. General exemptions.-  (1) The following buildings and lands shall be 

exempted from the property tax:-  

(a) places set apart for public worship and either actually so used or used for 

no other purposes;  

(b) choultries for the occupation of which no rent is charged and choultries 

the rent charged for occupation of which is used exclusively for charitable 

purposes;  

(c) places used for the charitable purpose of sheltering the destitute or 

animals and orphanages, homes and schools for the deaf and dumb, asylum for the 

aged and fallen women and such similar institutions run purely on philanthropic 

lines as are approved by Government;  

(d) such ancient monuments protected under the Karnataka Ancient and 

Historical Monuments and Archaeological Sites and Remains Act, 1961 and the 

Ancient Monuments and Archaeological Sites and Remains Act, 1958 (Central Act 

24 of 1958) or parts thereof as are not used as residential quarters or public offices;  
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(e) charitable hospitals and dispensaries but not including residential 

quarters attached thereto;  

(f) such hospitals and dispensaries maintained by railway administrations as 

may from time to time be notified by Government, but not including residential 

quarters attached thereto;  

(g) burial and cremation grounds included in the list published by the 

Commissioner under sub-section (3) of section 394;  

(h) Government lands set apart for free recreational purposes and all such 

other Government land as may be notified by it, from which in the opinion of the 

Government no income could be derived;  

(i) building or lands exclusively used for,-  

(a) students hostels which are not established or conducted for profit;  

(b) educational purposes by recognised educational institutions;  

(c) the offices of Labour Associations registered under the Trade Union Act, 

1926 and belonging to such Association;  

(j) buildings or lands belonging to the Central Government or any State 

Government used for purposes of Government and not used or intended to be used 

for residential or commercial purposes;  

(k) buildings or lands belonging to any Urban Development Authority 

constituted under the Karnataka Urban Development Authorities Act, 1987, the 

Bangalore Development Authority, the Bangalore Water Supply and Sewerage Board 

the Karnataka Housing Board or any local authority the possession of which has 

not been delivered to any person, in pursuance of any grant, allotment or lease;  

(l) land which is registered as land used for agricultural purposes in the 

revenue accounts of Government and is actually used for the cultivation of crops:  

            Provided that nothing contained in clauses (a), (c) and (e) shall be deemed to 

exempt from property tax, any building or vacant land for which rent is payable by 

the person or person using the same for the purposes referred to in the said 

clauses:  

           Provided further that for purpose of clause (j), a certificate issued by 

Government or any officer duly authorised by Government that any building or 

vacant land is used for purposes of Government and not used or intended to be 

used for residential or commercial purposes shall be binding on the corporation. 

 

X X    XX     XX 

 

 



7 
 

 

THE EXTRACT FROM THE KARNATAKA MUNICIPALITIES ACT, 1964 
(KARNATAKA ACT 22 OF 1964) 

X X    XX     XX 
  

94. Taxes which may be imposed.-   X X     XX   XX 

(1-A) The following buildings and vacant lands shall be exempted from the 
property tax, namely:-  

(a) places set apart for public worship and either actually so used or used for 
no other purpose;  

(b) choultries for occupation of which no rent is charged and choultries the 
rent charged for the occupation of which is used exclusively for charitable purpose;  

(c) places used for the charitable purpose of sheltering the destitute or 
animals and orphanages, homes and schools for the deaf and dumb, asylum for the 
aged and fallen women and such similar institutions run purely on philanthropic 
lines as are approved by the State Government;  

(d) such ancient monuments protected under the Karnataka Ancient and 
Historical Monuments and Archaeological Sites and Remains Act, 1961 (Karnataka 
Act 7 of 1962) and Ancient Monuments and Archaeological Sites and Remains Act, 
1958 (Central Act 24 of 1958) or parts thereof as are not used as residential 
quarters or public offices;  

(e) charitable hospitals and dispensaries but not including residential 
quarters attached thereto;   

(f) such hospitals and dispensaries maintained by railway administration as 
may from time to time be notified by the State Government, but not including 
residential quarters attached thereto;  

(g) burial and cremation grounds included in the list published by the 
Municipal Commissioner or Chief Officer;  

(h) Government lands set apart for free recreational purposes and such other 
Government land as may be notified by the Government which in the opinion of the 
State Government no income could be derived;  

(i) buildings or vacant lands exclusively used for,-  

(ii) student hostels, which are not established or conducted for profit;  

(iii) educational purposes by recognized educational institutions;  

(j) buildings or vacant lands belonging to the Central Government or any 
State Government used for the purposes of Government and not used or intended 
to be used for residential or commercial purposes;  
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(k) buildings or vacant lands belonging to the Bangalore Development 
Authority, the Karnataka Housing Board, the Urban Development Authorities 
constituted under the Karnataka Urban Development Authorities Act, 1987 or any 
local authority, the possession of which has not been delivered to any person, in 
pursuance of any grant, allotment or lease;  

(l) land which is registered as land used for agricultural purpose in the 
revenue accounts of State Government and is actually used for cultivation of crops;  

Provided that nothing contained in clauses (a), (c) and (e) shall be deemed to 
exempt from property tax, any building or vacant land for which rent is payable by 
the person or persons using the same for the purposes referred to in the said 
clauses:  

Provided further that for the purposes of clause (j), a certificate issued by the 
Government or any officer duly authorised by the Government that any building or 
land is used for the purposes of the State Government and not used or intended to 
be used for residential or commercial purposes shall be binding on the municipal 
council. 

       XX                           XX                                      XX 

101. Description and class of property tax .-    XX         XX        XX 

 (2) The property tax shall be levied in case of,-  

(a) commercial building at such percentage not being less than 0.5 percent 
(rupees five per thousand)  not more than three percent of taxable capital value of 
the building.  

(b) residential building and buildings other than commercial at such 
percentage not being less than 0.2 percent (rupees two per thousand) and not more 
than 1.5 percent (rupees fifteen per thousand) of taxable capital value of the 
building.  

(c) vacant land at not less than 0.2 per cent (rupees two per thousand) not 
more than 0.5 percent (rupees five per thousand) of taxable capital value of land. 

X X    XX     XX 
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